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1 never meant any disrespect to the individual
judges. T thought I was entitled, and I am
entified to look at the judicial pronounce-
ment of a judge. Once they are renderad:
they become public property. Therefore,
without making any allegation, without
attempting to refer to the learned judge who
went out of his way to make all kinds of
remarks, 1 would only say that I do not think
they deserve any reply. All that I want to
say is that we have no animus against these
individuals, As the Law Commission itsol’
bas said, when certain persons are super-
seded, it does not mean any disrespect to
them, because the considerations are di-
flerent. It is interesting to mote that the
present Chiel Justice himsell has struck
down laws made by Parliament. Only in
the very recent past he was a party to the
decision striking down the Maintenance of
Internal Security Act as well as the Govern-
ment’s order regarding mewsprint control.
1 wish to make this abunduntly clear and
then 1 will concludc. We are in no way
interested in having a pliable or weak court.

On the contrary. it i~ the cardinal principle
of ours that the court must be independent
and strong. But independence and strength
in a court by iself will be of no value with-
out an understanding of the deeper forces
of to-day which motivate the millions and
mullions of ocur countrymen who wanta
new and better life and our jusufication 1ot
doing what we have done 1s that we belive
that the gentleman who to-day adorns
that high position of Chief Justice of India
has shows that not ooly in terms of his
knowledge and understanding of law, of
mdependence of thought and action he
ranks among the leaders of judicial pro-
fession in our country but also that he
possesses an understanding of where our
country is going and where all of us want
to go, to transform a great country to the
India of our dreams.

Thank you, Sir.

19.17 hrs.

CONSTITUTION (AMENDMENT) BLLL*
(Amendment of articles 248, 250, o)
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SHRI SAMAR MUKHERJEE (How-
rah): 1beg to move for leave to introduce a
Bill further to amend the Constitution of
India.

MR. SPEAKER : The question is:

“That leave be granted to introduce a
Bill further to amend the Constitution of
India.

The motion wuas adopted.

SHRI SAMAR MUKHERJEE : |
introduce fthe Bill.

WILD LIFE (PROTECTION)
AMENDMENT BILL*

SHRI RANABAHADUR  SINGH
(Sidhi) ' 1 beg to move for lcave to intro-
duce a Bill to amend the Wild Life (Protec-
tion) Act, 1972

MR. SPEAKER : The guestion 1

“That leave be granted to introduce
a4 Bill to amend the Wild Life (Protec-
uon) Act, 19727

The motion was adopted.

SHRI RANABAHADUR SINGH I
introduce the Wil

MR SPFAKER * Next Bill s withdrawn,

NETAJI NATIONAL ACADFMY BILL*

SHRI SAMAR GUHA (Contay 1
request for leave to mtroduce a Bill 1o
prowvide for the establishment of the Netaji-
National Academy to disseminate know-
ledge on various important subjects, such
as

(a) Economics ol Planning;

(b) Comparative political philosophies:

(c) Advance military science; and

(d) Problems of Indian National inte-

gration and matters connected there-
with and mcidental there to.

1 beg to move for leave to introduce a
Bill to provide for the cstablishment of the
Netayi National Academy to disseminate
knowledge on various important subjects
and matters connected therewith and inci-
dental thereto.

tintroduc>d with the recommeandation of
the Presider.
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MR SPEAKER _The question rs :

“That leave be ‘granted to introduce a
Bill to provide tor the ‘establishment of
the Neteyi National Academy to disse-
minate knowledge on various important
subjects and matieis conngited therewith
and mcidental thereto.”

The monon nas wdopted

SHRI SAMAR GUNA
Bull

1 introduce the

PLANNING AND DEVI LOPMENT
THROUGH PANCHAYAT RAJY BILI *

SHRI RANABAHADUR  SINGII
(Sidhi) I beg to move tor leave to intro-
duce a Bill to prowid. tor planming and
development through vanous demouatic
and offictal agencizs ot Panchayat Raj

MR. SPEAKLR The guestion 1

“That leave be granted to mtroduce a
Bill to provide for planfung and develop-
ment through vanous democratic and
offical agencies of Panchayat Ray ™

The motion was adopted

SHRI RANABAHADUR SINGH 1
introduce the Bill

CONSTITUTION (AMENDMENT)
BHLL*

(Amendment of witule 2:7)

SHRI K NARAYANA RAO (Boviller
1 beg to move for leave to introduce a Bill
further to amend the Constitution of India

MR SPEAKIR The question

“That leave be granted to introduce a
Ball further to amend the C onstitution of
India ™

The motian was adopted

SHRI K. NARAYANA RAO -1 Intro-
duce the Bill

MAY 4,
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NATIONAL DEFENCE ACADEMY,

KHADAKVASALA AND THE INDIAN

MILITARY ACADEMY, DEHRA DUN
(RE-NAMING) BILL*

SHRI SAMAR GUHA (Contai) . I beg
to move for leave to introduce a Bill to
rename the National Defonce Acadomy,
Khadakvasala and the Indwun Miditary
Acadcmy, Dehra Dun

I want them to bz renamed as the Shivan
Defence Academy and the Netaji Defene
Acrdemy respectively

MR SPFAKER ° The question s

Fhat lcave be granted to introduce o
Bill to rename the National Defence
Academny, Khadakvasala and the
Indian Mibtary Academv, Dehri Dun’

The monon wus adopted

SHRI SAMAR GUHA | invoduce the
Bill

LINGUISTIC MINORITIES (MEDIUM
OI INTRODUCTION IN MOTHER
TONGUE) BILL*

SHRI SAMAR GUHA (Conta) Su,
1 beg to move for leave to wntroduce a Ball
to provide for the mother tongue as the
medium of instruction and examunation
for the students of lingustic munontics

rHit DEPUTY MINISIER IN THE
MINISTRY OF FDUCATION AND S0
CIAL WELFARE AND [N THE DEPART-
MLN1 O CULTURE (SHRL D ¥
YADAVY  Sir, I oppose the Bill

I am against introduction of the Hall

SHRI § M BANERJCF (kanpwm)
The usual practie v you don't opposs
introduction,

SHRI D P. YADAV T[he paint i this
It 13 about Bducation which » under State
Govanments, It 1s a State subject. The
question 18 whether we are competent to
legislate on 1t or not 1 leave 1t to you

SHRI SAMAR GUHA [t » a very
inicresing thing

—
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